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IN THE CENTtSL AOMINISTRSTIVE TRIBUNSL

PRICIPSL bench, new DELHI.

OS. ftb,1558/94

Dated this the 2nd iay of %veirteer, I99ffi

Hon'ble Shri S.R, Adige, Ple»ber(A)

Hbn'ble Or. A.Vedawalli, PleroberCD)

B.C. Kandpal,

S/o Shri Pl.C. Kandpgl,
^ed 40 years,
R/o 4A, Company Bagh Goyt. Flats,
OaWBU.

By Adyocate* Shri A*K, Beheta.

versi^

1. Central Soeial yelfare Board,
through its
Executive Director,

Saffiaj Kalyan BhaVaH,
8-12, Institutional Area,
South I.l.T,

New Oelhi 110 016.

2. Shri M.N, Ansari,
Asst. Project Bfficer,
U.P* State Social Advisory Board,
teri Kala Mandir,
6, Pandit Nagar, Luoknou.

Pis, S.K. Bhatnagar,
Df. Director (S.B.)
(Adan.) Central Social ktelfare Board,
Sasiaj Kalyan Bhawsn,
B-12 Institutional Area*
Sduth I.l.T,
New Delhi 1lo 016.

By Aduocgtei Shri P.H. Ramchandani.

•«*Applicant*

««• Respondent

jaj,jjLUa£Mi

Sryi S.R. Adioel.

In this application, Shri B.C. Kandpal, Welfare Officer, Central

Social yfelfare Board has prayed for a direction to guash the OPC^s

%Ci lrecommendations dated 11.^^92 and^SLfcseqt«nt thereto^and to quash

the order. dotBd 3.8.93 .nd 16.1.94 snd to promote him to th. grade



v.-
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of teslstant Project Officer w.c.f, the date his iiBmediate junier

Shrl Ptehd, H, Ansari «as promoted to the said grade^lajgether with

all consequential benefits.

2, During the course of hearing of this case on the earlier dates

it has been brought to our notice that the ACR % of the applicant

ni)

for the years 1989-90 and 1990-91 wereyf^not available before the OPC

PfiUkt"
when they met and, under the circumstances, the DPC not have

been in a poiition to make a comprehei^lve evaluation of the applicants

w>rk and conduct while considering his case for promotion.

ksA
3, Accordingly, wey^djD^ect^t he respondents to reconstruct the

applicant's missing ACRs for the years 1989-90 and 1990-91,

4, The learned counsel for the respondents brings to our notice
that

these directions have since been complied with. He further states

fht ^
upon instructions from departmental representative firs, Promlla

Chopra, Deputy Director, who is also present in the Court that the

respondents would have no objection in convening a review OPO with

reference to the DPC held on 11,5,92 and reconsider the applicant's

case in the light of the missing ACRs for the years 1989-90 and

1990-91,

5. Under the circunstances, we dispose of this OA with a direction

tkc^to the respondents to oonvene^mt review DpC within 45 days from the

date of receipt of a copy of this judgement^and reconsider the

applicant's CgSe, after taking into account the ACRs for the years

1989-90 and 1990-91 also.

6. After the DPC makes its recommendations, the respondents shnuld
take a final decision thereon within 2 weeks

• # # 0^# « C
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§
W applicant is promoted, such promotion will take effect

from thm date of promotion of his immedi te junior Shri Mohd,l«,Ansari

and he will be entitled to all consequential benefits, % rajsts,

!»IEB8ER(3) REI»!8ER(A)

/kam/


